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Contempt Case filed Under Sections 1O Io 12 of Contempt of Courts Act'

197'1 to punish the respondents herein for wilfully and deliberately disobeying/

violating the Orders of the High Court dated 26-09-2013 passed in WAIr/ P No 263 of

2013 in W.A.No.114 oI 2013.

Between:

'1 . Ivlohd. Wajid Hussarn' S/o Late fi/lohammed Karamath Hussain' Aged about

34 years, Rto 17-2'2:i2'.'dhi"i]] i'i',iii Aii aiig', vatt'tp'ra', Hvderabad

2. Mohammed Javeed Hussain' S/o Late lVlohammed Karamath Hussain' Aged

about31v"r,=,R'il]-i'i'iisi'"'cn"init't'0"'AliBaig'Yakutpura'
HYderabad

3. ttls. Qateeja Zeeshan, D/o' Late tr/ohammed Karamath Hussain' Aged about

30 years, ...to tt'zid{'i."*ti r'i'J'' Ati Baig' Yakutpbra Hvderabad

(Petitioners 2 and 3 are being .represented by their GPA Mr' tMohd Wajid

Aritiin, the 1't Petitioner herein)

...Petitioner

IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

WEDNESDAY, THE ELEVENTH DAY OF SEPTEMBER.'-- 
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J . SREEN IVAS RAO

CONTEMPT CASE No: 1 667 of2024

Sri Navin Mittal, lAS, Secretary, Revenue Department, State of Telangana'

Secretariat, HYderabad.

SmtR.D.Madhuri,AdditionalCollectorSangareddyDistrict,sangareddy.
ipi""i"rtiv o"iignated as Joint Collectot)

Smt. P.Radha, Mandal Revenue Officer' Ameenpur Mandal' Sangareddy

District.
...ResPondents
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(Earlier Patancheru ltilandal, tvledak District' Now changed as Ameenpur

irilandal, SangareddY District)'



Counsel for the Petitioners: Mr. T. ASHOK (Not Present)

Counsel for the Respondents: ADVOCATE GENERAL

The Court made the following: ORDER
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THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

AND

TIIE HON'BLESRIJUSTICE J.SREENTVAS RAO

CONTEMPT CASE No.1667 of2024

ORDER: fer the Hon'ble the Chief Justice Alok Aradhe)

None for the petitioners even when the matter is

caIled in the second round.

o It appears that the Petitioners are not interested in

To,
1 one cc to ItIr' T. AsHoK, Advocate IoPUC] -

2. Two ccs to ADVocAT;tENEilt]i'gn co"t for lhe state of Telangana at

prosecuting the matter

3. The contempt case is, therefore' dismissed for

non-prosecution.

Miscellaneous applications pending' if any' shall

stand closed
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HIGH COURT
DATED:1 110912024

ORDER

CC.No.1667 of 2024

THE CONTEMPT CASE IS
DISMISSED FOR

NON-PROSECUTION
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